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MR CHAIRMAN Is it the pleasure
of the House that he may withdraw ?

SOMF HON MI MBERS  Ye,

MR CHAIRMAN So, at the pleacure
of the House, 1t 1s withdrawn

SHRI BIBHUTI MISHRA
the Resolution

I withdiaw

The Resolution was, by leave, withdranwn

1654 hrs

RESOLUTION Re* INDUSTRIAL
RELATIONS AND LABOUR
POLICY

SHRI INDRAJIT GUPTA (Alipore)
Mr Chairman, %ir, | beg to move the follow-
ing Resolution

“This Houee is of opmion that in tle
wteiests o0 ¢ voreoming indusiridl stignd-
tion, deveh pu g el reliince and expan-
ding souial justic fur the working cla s,
the Government  of [ndia should unme-
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diately adopt a new industrial relations
ind labour policy ensuring mnghts of
tinde wunmion recagnition, collective
bargaining  without third-party  inter-
ference, removal of curbs on the nght to
strihe and cffective workers' control over
production at diffcrent levels "

[ have been motivated paitly to bring for-
ward this resolution  because of the slogan
which has suddenly become fashionable in
this country emanating fiom the highest
quarters namely that there should be a
maoiatorium on stithes and ol outs,  The
Rwshtrapati came out with this appeal some
time ago in the name of self-reliance  The
Prime Mimisicr has supported the Rashtia-
pati’s pled on one ©1 two occasions  and
this, morning 1 find that speaking 1 his
tdpacity as chairman of the Nauonal Pro-
ductivity  Counail, somewhae in Delh,
today, the Mimister of Industrial Deselop-
ment, Shrs Moinul Hague Choudhury has
also appealed to the working class and trade
unions to agice (0 ¢ mordtorium on strikes

SIIRI S M BANLRIIF (Kanpur)
And pdy income-tax

SHR]1 INDRANT GI'PTA I think
that this 15 a very appropriatc moment when
this whole issue of the labour relauons
policy of this Government should be debated
and discussed in Parhlament

The key importance, 1n the whole struc-
ture of mdustrial planning and economic
planning, of labour relations policy has been
totally osverlooked in this country [ think
the hon Minister should pay a httle atten-
tion to this matter But I would request him
that on the next occasion when Govern-
ment in their official capacity would reply
to this resolutton, the hon Mimster m
charge, Shi Khadilker should be present
becduse | want to know exactly, when he
replies, what Government propese 1o do No
assurances will satisfy me 1 want to know
whether Government a1e going to adopt ¢
new polity or nct

16 56 hre.

[Sunt R, I, Bus~p Rt tn the Chav |
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Why is it that industrial relations policy
in this country in its vital importance, as fir
as the whole structure of economic and in-
dustrial planning goes, has always been
neglected ? OF course, | think the basic
reason is that in a framework of a capitalist
economy, there is still a tendency, whether
we like it or not, for the worker to be
regarded as a cog in the wheel of industry,
as a wage-slave whose only obligation is to
carry out his prescribed duties in return for
the wages that he is paid and nothing more
than that. Also, in our country, despite the
growth of capitalistic economy and so on,
we have inherited a lot of feudal ideology
also from the past. We find various sorts
of paterpalistic theories about the relation
between employer and employed, paternalistic
theories which are a trade mark of feudalism
and not of modern capitalism. Such theories
are also peddled about in this country cven
today. For example, the legal concept of
the relation between a master and vervant is
sought to be imported into industrial refa-
tions also many times. Then, sometimes,
there arc some employers who try still to
convince employees that they are all members
of a family in which the employer is the
guardian or the father or the trustee of
children; and the cmployees are his children
and they should be obedient and respectful,
These are all inherited from our feudol past.

These are idcas which regarded the trade
unions as necessary cvil.  Privately, of
course, the employers say that they are
a nuisance, What is to be done ? They can-
not outright say that there should not be
trade unions, but they are after all a nuisance,
according to them, and one should try to
regulate them always and contiol them by
appropriate laws. The trade union movement
is not regarded as a conscious orgamisation
of the working classes which should be accep-
ted as an integral part of any modern indus-
trial society. It is not an object of chairty.
!\IU modern economic socicty, whether il
is capitalist or socialist, can make any pro-
gress if it does not willingly and consciously
accepled the organised working classes as
an iutegral part of that system,

17 hra,

The attitude of the employers—l am not
referring only 1o private sector employers, 1
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am also referring to  Government in  its
capacity as an employer —has not been help-
ful. The Government has. 1 now, a dual
role.  When Government appears on  the
stage as the overall admmstintor of the
country, as | shall presently show, it tends
to be a little more objective in ils attitude
to the working cliss. But when it appears on
the stage as an emplover nsell —in fact 1t
is the largest employer today in rthe country—
its atutude 15 not only no better than that of
private sector employars, but, I regret to say,
often worse.

Today we are really facing a crisis in
this country in the sense that either we have
to develop along a particular path of self-
reliance and self-dependence and bicaking off
our dependence on foreign assistaince and so
on or continue 1n the old rut as before. At
such a moment, the posuive and even, |
would sav, the decisive impact which a
strong and united trade union momeat can
have on this development 1s either not being
understood o1 1% neglected or even  sought
to be disrupted and substaged, by the anti-
trade union attitude of the employers. That
18 why you will find that while on the one
hand, we are draflting plans for developing
an independent self-relisnt economy—some
people even sav for building socialism—hand
in hand with this, a most pamitive, if T may
use that word, structure of mdustrial relations
continues 11 this couatry, which has nothing
m commen with any moden  industrial
society, This structure is based on a reac-
uonary theory which is that workers are
basically, intrinsically itresponsible; therefore,
they must be kept under control. This is the
basic starting pont on which the whole
structure of industrial relatic ns in this country
has been based. He is not ticated as a part-
ner, but as some sort of an enemy or
nuisance or an irresponsible element who
must always be suppressed, controlled, regu-
luted and so on.

The present industrial relations structure
of this country rests basically on iwo sta-
tutes * the Industrinl Disputs  Act of 1947
and the Trade Union Act which we have
inherited from the Bnitish intact wath very
small changes, I cunnot go into details for
want of tre, but 3 say thes that this whole
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machinery consists first of all registration of
trade unions, registration without any right
or recognition. A union has to go
through a prescribed form of registration
which entails upon it certain obligations for
maintaining certain papers, accounts, records
etc. which have to be submitted every year
for verification, inspection, approval to the
government machinery. Such a union even
if it satisfies all these requirements is not
entitled to recognition,

We often talk about multiplicity of
trade unions which is a favourite theme of the
employers and the Government blaming the
workers for having too many unions, but the
Trade Union Act itself prescribes that any
seven workmen can get together and have a
union registered. I am asking members to
consider this—we get into the old rut and
go on thinking in a particular groove for
years and years—and try to think afresh. Is
there anything sacrosanct in the Trade Union
Act except that its basic postulates were
inherited from the old British Government
in India ? You permit any seven workmen
to register a trade union under the law.
Theoretically in a factory employing 700
workers, there can be 100 unions. You
cannot deny that right to have 100 unions
with 7 members each. 1Is this not an Act
which is an anachronism and is it not time
to think afresh whether some changes are
now required in the law ?

Then the Industrial Disputes Act with
its whole machinery of conciliation is there.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : What is his suggestion ?

SHRI INDRAJIT GUPTA : | am com-
ing to that, Don"t be impatient. Compulsory
adjudication at the discretion of the Govern-
ment, whether there should be adjudication
or .not, ban on strikes in the so-called
essential services or public utility services,—
‘all this mechanism exists, and yet, in this
25th year of our Independence, no law has
up to now been made which confers a
statutory - right of recognition on a trade
union in this country.  After 25 years, all
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this mechanism is there, but the - right of
trade union recognition does not find & place
on the statute-book. We have had four five-
year Plans drafted and they are being imple-
mented in the name of building socialism
and parallel with that you have got a state
of affairs in which the right of trade union
recognition has not been accepted in law up
to this day.

After 25 years, the right of collective
bargaining without third party interference
is not the general picture at all. 1t has been

outsted by third party interference at every
step.  After 25 years, there is no machinery
by which the workers, the organised workers,
can exercise any sort of control or, let me
say, a share in the control of the actual pro-
duction process if not in the . private sector
at least in the public sector. We are talking
about socialism after 25 years. Although
that is not strictly my subject today, 1 can-
not help mentioning it, that after 25 years
there is no law in this country laying down
a national minimum living wage. It does not
exist,

So, | wish to maintain that it is this
structure of industrial relations which is what
actually Jies today at the root of the problem
of multiplicity of unions, the so-called inter-
union rivalries. 1t is very easy to blame the
workers and blame all the political parties
and say that each party wants to have its
own affiliated trade union, but what drives
the workers to this 7 Where no trade union
recognition exists by law, where no collective
bargaining cxists under the law, where ' third
party interference comes in, ‘&t every stage,
it is very easy for political parties to atiract
the workers to them in the name of exer-

" cising their political mﬁuenee in l'avom- of

the wortm

We have to try to make a basic study of
this problem and find out what is actually at
the root of this provocation for strikes, and
so on, the instability of collective agreements,
settlements which are entered into. I think
all intelligent employers  even in the private
sector - today -understand - this thing'; that
there is no use in  entering.into  mgreements
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and settlements with a union which iy not
capable of delivering the goods; whose politi-
cal complexion you may like and therefore
you make a settlement with them; becausc
you do not like the politicul complexion of
another union that agreement has no value
because it becomes an agreement on papet
because that particular union is not able to
carry the workers with it. Is this a satis-
factory state of affairs ? Can you bring
abou! industrial peace in this way when the
workers {eel that they have no stake what-
ever 7 It is very important. They have no
stake; they do not feel that they have any
commitment in the fate of that industry.
Even in the public sector, this is a problem
we are facing here; every day it is being dis-
cussed from so many different aspects why
in these big public sector plants which have
been set up with so many crores of rupees
of public moncy, it is very seldom you come
across the workers feeling consciously that
they have got a direct stake in them and a
commitment to it. Is it only becausc of
political agitation ? This is an easy expla-
nation that 1s always given, that somcbody,
some agitator comes and inciles or instigates
them. Are they a lot of puppets or what?
This is & contemptuous attitude towards the
worhker today -thut he is a sort of puppet
amenable «0 instigation and ncitciment by
any agitator who comes along. He would
not respond 1o such agitation if there was
not some real basis for it and if at all he
was able to feel that, “No; he has got a
commitment or some sort of stake in this
industry’s fortunes upon which his own
fortunes depend,” But this thing does not
exist today, Most employers will never
recognise the unions unless they are com-
pelled. There was the code of discipline;
there was the tripartite agreement of 1958
which remains & dead letter inso far as
recognition was concerned. Certain norms
were laid down to serve asa guide fo
voluntary recognition. The employers signed
it at Namital in 1958 but it has never been
carried out. The procedure of so-called
verification of trade union membership by
meass of the official machinery has also
become a terrific fraud which no union, not
even the INTUC is satisfied with. 1 do not
know if such a system exists in any other
country. Where there is a single wnion,
Mimmﬂlﬁpﬁﬁqofunionsins
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factory or an industry or a concern, the code
of discipline has said that there was no need
for any such procedure; the owner has got
to recognise it. Even that is not done.

And this i» not only in the privale
sector.  The head oflices of the National
Industrial Development Corporation  are
situated in New Delhi. Only one union of
the employces exists. After many years of
agitation and representation, they have now
reached a state where the Labour Commis-
sioner of Delhi has told the employers : you
have got to recognise this union; please
recognise it. It is a public sector under-
taking. But the management refuses to
tecognise. The same thing is happening in
regard to the NMDC where there is only
one union and also in Donimalai iron ore
mines in Mysore.  Only one union is there;
yet it is not rccognised by the public sector
management.

What shall 1 say about the big private
sector compenies 7 Stiikes are regarded as
confrontations in which workers are to be
beaten down. | recall that on 19 September
1968 there was the one day token strike of
the Central Government employees. What
a storm it created ? There was a presidential
Ordinance banning strike and so on. In this
connection, I am 1eminded of the recent,
seven week strike of the 280,000 coal miners
in Great Britain in January-February. 289
collieries were closed down. In the depths
of the severe English winter, you can imagine
what happened, domestic highting and
heating, public transport, werce all paralysed.
20,000 industries had to gu on three day a
week schedule because therc was a power
cut. Still we never heard of anybody shot
or arrested. Often thesc people are a model
for us: we have borrowed owr Acts from
them; they are a model of respectability—
the British public and the British working
class, You cannot imagine such a strike in
this country even for two days. The entiie
engine of repression would have been let
loose against the workers. We must leamn to
respect the workers and the trade union

rights.

The slogan of moratorium is not the
way 1o look at it at all. 1s there going to be
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a moratorium on prices ? Or prohts * Or
retrenchment 7 Or on closures ” If not,
please do not talk about a moratorium on
strikes

Stitkes, as a fautor m hampering our
industrial giowth, are being grossly exaggela-
ted In the Mid term Appraisal of the I ourth
Plan and in the Economic Survey, they say
that disturbed labour relations was one of
the most minor factors that hampered indus-
tnal growth Here they aie speaking as
Government, not as employeis and are there-
fore a litle more objective There aie so
many other magyor factors which are responsi-
ble for the slow growth of industrial produc-
tion in the country They have histed them
here 1 am satisfied with what 15 sa1d here

I have worked out an interesting point
One paid hohday for all the employies of
the private and public sectors {hroughout the
country would tesult in 1,70,35,000 min-
days being lost That 1s the total labour force
according to this little book which we have
been given to us In 1968, the peak year of
the strike wave, the total number of man-
days lost 1n the whole year was 1 724,40,00
which s equal to the number of man days
lost by giving one paid hohiday to all the
workers throughout the country Therefore,
we should not exaggerate Nobody wants
that there should be more strikes, but one
should not exaggeiate and try to make the
workers a scape-goat

So, for the settlement of disputes and a
proper modern industrial relations machinery
which 15 consistant with the kind of plans
that we are making for economic develop-
ment, we should scrap the existing machunery
and replace it by a new law which gives
pioper trade union recognition and the night
of collective bargammng without any third
party interference Recenly, three Central
Trade Union Organsations of this country —
the INTUC, the AITUC and the Hind
Mazdoor Sabha—afier prolonged mutual
discussions, have agreed upon a large nume.
ber of points connected with this question
One or two points have not yet been agreed
to, but 1if 1 may quote from the commumque

MARCH 24, 1972

Labour Polcy (Rev) 252

insued by the meeting of the representative
of INTUC, AITUC and HMS :

“With regard to industrial relations, the
meeting felt that the present system 15
totally inadequate and requires immediate
change The best way to promote healthy
industnal relations 1s to leave all disputes
to be resolved through direct bilateral
ncgotiations The parties may agree to
refer the dispute to voluntary arbitration
or, falling agreement, the workers have
the nght to direct action, including
strike ™'

I'his s the bawis on which industrial rela-
tons ue based n all the advance capitalist
countiies  and this 1s what has been agreed
to by all these three Central trade umon
organisations sitting together This thing has
been submuited to the Labouwr Mmister as
the basis for a new legislation, which he 15
morally bound to accept, because he has told
us on many occasions that Government wall
accept whatever the trade umion organna-
tions agree to So, | want to hknow whether
they aie prepared to accept this and come
forward with a2 new legislauon on that
basis or not

There 1~ @ point in my resolution about
workers' control over production We do not
agree with this 1dea that by putung one
workeis representative 1n the Board of
Dircctor, workers' control over production
has been established This 1s a bogus thing
in our opimion, and what we were pressing
for 15 that at least in the public sector to
begin with—1 know that in the private sector
the employers will not agree to it because
they think that i1t 15 the private preserve of
the management and the worker has no
business to say anything about production-—
at evely level of produstion, trom the shop
floor upwards, you should set up committess,
call them production commitiees or anything
you like, 10 which the workers will have co-
equal rights with the management to go into
the problems of production, whether the
manning 1s all ight, whether the raw mate-
rials are conung or not, whether the lay-out
of mechinery s all nght or not eic. The
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workers know much more about these things
than the management because they work with
their own hands. But uptii now they are
not given any such rights. Thercfore, if you
want to make them a real partner, if you
want that a really democratic system should
be evolved, then it is very necessary that this
question of appointing a workers’ representa-
tive as a Director as a kind of window-dress-
ing should be given up, and a proper demo-
cratic scheme of having workers' control over
production with co-equal powers with the
management at cvery level should be brought
in.

Finally, | want a categorical reply to this
question : On the basis of this agreed for-
mula which has been submitted to the
Government by the thiee central trade union
organisitions jointly, are the Government
prepared or not to come forward with new
legislation, 1eplacing the old one, so that a
new chapter in industrial relations can be
opened ?

MR. CHAIRMAN : Resolution moved ;

‘“This House is of opinion that in the
interests of overcoming industrial stagna-
tion. developing self-reliance and expan-
ding social justice for the working class,
the Government of India should imme-
diately adopt a new industrial relations
and labour policy ensuring rights of trade
union recognition, coliective bargaining
without third-party interfercnce, removal
of curbs on the right to strike and effec-
tive workers’ control over production at
different levels,”

There are some amendments,

SHRI M. C. DAGA (Pali): 1 beg to
move ;

That in the resolution,——
qfter ““working class™ insert —

“based on the policies of democratic
socialism.” e))

That in the resolution,—
after “recoguition’ fnsert —
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“without detriment to the rights of
independent workers” (2)

That 1n the resolution,—
after *interference™ insert—

“and if necessary, arbitration based on
mutual agreement™ (3

SHRI C, M. STEPHEN (Muvattupuzha):
Sir, may 1 begin by complimenting Mr.
Indrajit Gupta for bringing forward this
1esolution, mnot because I would be able to
support this resolution in all the constituent
parts of it, but because it has afforded us a
forum to discuss a subject which is urgently
calling for serious attention and detailed
examination, Persons who are serving the
working class, whether they belong to this
party or that party, think practically alike.
It may be an accident that almost at the
same time as Mr. Gupta gave notice of this
resolution, the trade union workers belonging
to this part of the House gave notice to
their party to hold a party meeting to discuss
this matter and already a serious discussion
has startcd from today's sitting onwards.

17.2a hrs.

[Swri K. N. TiwARY it the Char)

The economic condition in our country,
as revealed from the papers handed over to
us in connection with the budget, does not
reveal a very encouraging picture. The present
slogan and aim of our economic policy is
self-reliance, which means carrying on our
economic activity without aid from foreign
countries. The fourth plan was framed on the
basis that we may require Rs. 4,100 crores of
foreign aid. But the mid-term appraisal shows
that if things continue as they are today, the
foreign aid requirement will be Rs. 4,590
crores in the course of the fourth plan
Therefore, if we are serious about seif-reliance*
production has necessarily to go up to a.
level in which we will not have to look for-
ward to any other country for the purpose of
bridging the gap in our trade balances. But
looking at the industrial sector, agricultural
ssctor, commercial sector, etc., we find there
is a sag in the ultimate production and ulti-
mate availability of goods,
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Production 1s the keynote of our poliy
The question 1s, who can give production !
Who 15 the major partaer or party who can
give 1t ? The producing wheel has got to be
moving Of course, the persons who invest
money dand those who manage have a major
1ole to play, but they by themselves cannot
give pioduction The man at the wheels
alone can give it And, they run into
millions The question 15 how these millions
and mullions of workers, whether 1n factories
or in fields, could be welded into 4 solid
whole, devoted and dedicated to the task of
giving production and how their efloits may
be made to succeed and may not be made to
fall by reason of mismanagement, wrong
interference, wrong industrial relations policy
provocations, ¢losure ol the factories and
making things 1mpossible o carry on the
work with self-respect That 1s the real ques-
tion Therefore, 1 say that if self reliance 15 the
key-note of our economic polivy, then No 1
prionty must be given to the question of
industrial relations and labour relations But
this 18 not being done  Whenever any law 15
framed, whenever any policy 1s evolved,
nobody cdres to look atit from the pont
of view of the workers, trom the point of
view of the organised working class Umpteen
times that has been proved here and
members trom different quarters have been
opposing the trend

To say this i1s not to concede that every-
thung about industrial relations 1s bad Here
this resolution asks Government to * adopt
& new industnial relations and labour policy
wnsuring rigbts of trade union recognition
This gives the 1mpression that there m no
such law at present There 152 law, an
4mendment to the Trade Umon Act Only the
States bave been given the jurisdiction and
right to implement it from such dates as they
prefer

We bave got the Bombay Industrial Rela-
uons Act, under which recognition of trade
umops 15 compulsory Unfortunately, that
happens to be the bone of contention in the
matter of finalisation of the formula for
recognition in the tripartite discussion which
has been gomng on with the INTUC, HMS
and AITUC Govermment have tpken the
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stand at the tripartite and the ladian Ladour
Conicrence that if the trade union Centres
evolve a formula and bring 1t forward they
will sign on the dotted lne I[n order to
arrive at an undcrstanding 95 per cant of the
work has been completed We have gone to
the extent of consolidating the trade union
movement by setting up the national trade
union centre There 1s basic agreement even
about that It 1s not as though there 1s no
recognived trade union But everything stands
held up because of thi insistance of the
AITUC, that unions recognised under the
Bombay Industiial Relations Act be derecog-
msed Trade unions aie being recogniscd and
collective bargaining 1s taking place The
whole thing 15 being evolved by the tripartite
dicussions on the pattem of the ILO

There 1 outhing ke force bung  brought
m The code of dicipline v also being
evolved on the basis of the tupartite discus

ston By mutual discussion and understanding
the code 18 being developed and implemented
by stages by failure and by success, step by
step, we hdave been moving forward and we
have now rcached a stage where 1t 1s felt that
the entire thing must have 4 second look

Therefore, a National Labowr [Commu-
ssion was appointed and ity 1eport 15 betore
us Industrial Relations Commussion 15 &
body which has been recommended by the
Labour Commmswion Certain trade umions
including the AITUC, have been objecting
to 1t The Industnal Relations Commission
will be 4 body to which apybody can go
without a reference by Goveinment automati-
cally

Coming to collective bargaining without
third party interference, that is basically
there Of course, third party interference s
there on some occasions There are stuges
where a trade umion rushes to the govern-
ment and asks for interfernce There are
other occasions where an employer asks for
a reference to the Commussion Therefore,
on such occasions interference may become
necessary But collective bargaming 1 mot
objected to Wherever there 1s some lacuna
mn the general structuic that must be reme-
died, and that is being done 1n the farum of
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the ILO or the Standing Committee, Govern-
ment are keeping an open mind on the whole
question. They want trade unions in the
country. One industry one union 1 the
slogan of the government but many people
are objecting to it, unfortunately.

Coming to the removal of curbs on the
right to strike, there is no curb as such but
1t looks as though attempts arc being made
to put a curb on the right to stnke. [ as a
trade upion leader want to go on record with
my reaction to this call for a moratorium on
strikes. A moratorium on strikes is not a
new slogan; il is a 19th century slogan, No-
strike law was promulgated to ban strikes.
The working class had shed their blood to
dafeat that goal and got back their right to
strike after serious struggle. Now we have
come to a stage at which a human being as
a worker has got the right to refuse to work.
What is it after all ? It is non-cooperation
which Mahatma Gandhi had taught us, non-
cooperation with evil. non-cooperation with
something that is unjust, non-cooperation
with something 1o whith you cannot agree.
There you say, “I shall not be 2 party to
this arrangement; 1 strike work and go
away.“

Banning of strikes is not a new concept;
it is an old concept. If banning of strikes,
whether by persuasion or by sweet words,
appeals or legislation, is attempted, the
implication is what Shri Indrajit Gupta poin-
ted out. You say, the villain of the piece is
the worker. | resent the wvery spirit of that
approach.

No worker wants to go on strike, because
it means financial loss to him. The worker
going on strike is undergoing a sacrifice and
his family will be under penury; he will be
going without his bread. Why it is that, in
spite of this, the worker goes on strike ?
Does anybody look into that ?

It is not moratorium on strike that we
want, It is a wmoratorium on closure,
mismanagement, victimisation, dismissal,
handling of industrial affairs by people who
bring in & bureaucratic mind to bear on the
whole sest-up, that we waunt, It is a mora-
lorium on that that is needed. The mandate
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that was given to Government, in my humble
opinion, was not to implement a moratorium
on strikes. The entire nation may say, “You
shall not strike”, but nobody can take away
the right of the worker to refuse to work.
He can certainly come away from worh.
Theretore, that is not the attitude to be
brought about. **Moratorium on strike” is
not the slogan which 1s neccessary at this
time. [t i absolutely impossible to imple-
ment it.

May | instance a particular case ? There
is a factory, Premier Tyres The General
Sceretaty of my union was dismissed two
years ago. I did not give a call of stnke; |
went to the Tribunal. The tribunal said, Ut
was a case of wictimisation and dismissal;
1einstate him with full wages.” “The company
went to the High Court. The High Court
said, ‘‘It s victimisation and dismissal:
remstate the worker with full wages, pay him
full salary and pay the union and the worken
the cost.,” But the factory said, “Whoever
may say, |am nol prepared to reinstate
him."” Now, 1 have no remedy except to go
under the Payment of Wages Act and ask
for wages under section 33 A of the Industrial
Disputes Act. But is that the remedy ? Has
the Government got anything to compel that
factory to take that worker back ? 1 have
exhausted all my remedies. Unless you can
haul up the employer under the D. 1. R. and
compel the reinstatement how can anybody
object to strike by workers ?

There are umpteen such vases. So long
as there are employcers and employees, there
will be industrial disputes, The question is
how to resolve the indusirial disputes. The
only weapon, which the woiker has got to
force the resolution of the industrial dispute,
1s his ability to strike work. He does not
have the money but he has the ability to
strike work, and non-cooperale.

Now, the attempt is to take away that
instrument from him. But who will protect
him ? What is his protection ? If any attempt
is made to take away that instrument from
his hand, the worker 15 not going to agree.

The important thing 15 to evolve a
machinery whereunder industiial disputes can
be resolved.
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If any trade_union worth the name agrees
to an arrangement -whereby, be it for para-
dise 10 come on the earth, it will give up the
worker's weapon of strike, that trade union
is not worth the name of a trade unjon. That
will be the reaction. That will be only irrita-
ting the worker.

The emphasis has got to be on some
other way for the resolution of industrial
_ disputes, For every move that the Govern-
ment is making an anxious enguiry, a solici-
tous enquiry, has to be made as to how the
fellow, who is producing the wealth in this
country, will react, The fellow is the worker,
be he a factory worker ora field worker.
Unless you ensure that and react accordingly,
there cannot be ful] production.

Therefore, this is a question on which
very detailed discussion has got to take place.
Nobody is against avoiding a strike, Every
worker today is patiiotic enough not to go
on strike for political purposes. Anybody,
who tries to call a political strike, will find
that the worker is resisting. But mismanage-
ment makes it impossible for him to work.
That is the state in most of the public sector
industries. People, who do not know about
industries, bureaucrats, are there. They do
not know how to behave. The worker, whe-
ther he is in the Tata concern or in a public
sector concern, is of the samc soil and of
the same character.

How is it that the worker misbehaves
there and the worker does nol misbehave
here 7 How is it that the production goes
up there and the production does not go up
here ? The worker is of the same character.
It is not that only a privale sector fellow
does the work and not & public sector
fellow , of vice versa. That is not the type
of an Indian worker. He puts his labour to
roake the Public secior & success. But, un-
fortunately, the muanagerial set-up, the
administrative sct-up, the entire set-up, to

get work from him s such that it makes
impossible for him 'to do his work. Nobody'

looks into that aspect of the matter.

. -.Bverybody blames the worker. Let that
be stopped. Take the worker as a patriotic
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man who is prepared to keep the wheels of
production going. Don’t blame - the worker
and lebel him as being the only villian of the
peace. Accept him as a noble man and deal
with him accordingly. You deal with him as
a participator in the industrial production of
the country. That alone is a solution.

About these curbs on right of strike,
there is none at present, Therefore, this
Resolution is not nccessary. But this
Resolution will serve a good purpose, to
give an indication that any attempt to curb
his right of strike will be resisted by him.
I agree with Mr. Indrajit Gupta when he
says that you will not be ensuring worker's
participation if you put in a Director there
as workers representative, If you want (o
have effective participation of labour, then
something like a Yugoslavia sort of self-
management system will have to come.
QOtherwise, there is no participation by the
worker. You just put him on the chair and
give a chance to talk and listenned at the
meeting of the Board of Directors. The
worker of India is not going to be mesma-
rized by that act into a sense of participa-~
tion in the managements.

This resolution has been given us an
opportunity to discuss this vital matter, |
think, 21 hours time allotted for this
Resolution is not sufficient and that more
time should be given for a - discussion on it,
A detailed discussion must take place. The
demands which are enclosed in this Resolu-
tion are with respect to things which are
already mostly satisfled.  Therefore, this
Resolution suggesting that these things are
not obtaining is out of place. Hernce, 1 do not
think I will be able to support this Resolu-
tion, S '

With these words, 1 bave done.

SHRI CHINTAMANI PANIGRAHI

. (Bhubaneswar) :- ‘Mr; Chairman, Sir, the

present . Resolution is :really. timely in the
sense that it has come . after winping a war
againgt Pakistan, when there was manifested
a complete mktional unity of ail sections of
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the people including the working class and
all sections of people participated in
this great struggle of winning a war againsi
Pukistan. Now also we are 1o win a greater
and di fcult war against poverty.

The President and the Prime Minister
have given a call to maintain industrial
unity in coming years so that with whatcver
we have achieved on the battle-field, we can
win another battle that we are going to
fight, that is, the battle to drive out proverty
from this country, to win the battle of
economic independence for the massas of
our country and to win the battle of Arthik
Swaragj as has been termed in the President’s
Address. Therefore, 1do not find any appre-
hension, as some of my friends have that this
is a prelude (0 a kind of banning strikes in
the country. '

Sir, 1 do not think, in 1972, the clock of
progress that [ndia has made can ever go
back to 1967 or to pre-1967 days. We are
marching from one victory to another and
from one progress o unother. There is no
question of any apprehension. 1 do not
find any apprehension that the call of hav-
ing a moratorium for three years on strikes
and look-outs is a kind of thinking that all
strikes will be banned in the country and the
vnly right of workers to go on strike will be
taken away. | do think, in the year 1972,
the Government of India and the Congress
Party itself which has got a massive mandate
of the progressive sections, of the vast
masses of people, will ever think of such
4 measure, 1 don’t have that apprehension.

Here, the biggest challenge that we have
before us is to win this new battle of economic
independence and to make our country self-
reliant. The major factor in achieving this
battle for selfreliance is the working class. That
is the main factor which should be taken into
consideration. Unless the working class of
this country develops a sepnse of involve-
mept in the battle of winning economic
independence or the battle of achieving self-
reliance for the country, whatever measures,
engctmernts, laws, that you pass in this
House or in the State legislatures, will not
increase productivity in this country. There-
fore, the basic Question remains in almost
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all the industrial undertakings in this
country, cither in the public sector or in the
private sector as to how to maximise pro-
duction. If you look to the economie Survey
or the Mid-term Appraisal of the Govern-
ment af India, you will find this. For exan-
ple, in the case of the most essential sector
of our economy like steel, you had set a
target of ten million tonnes of stecl.  In the
Mid-Term Appraisal you came uplo eight
million toanes. You arc in the Estimates
Committee, Sis. 1 can even say without any
contradiction that your target of steel pro-
duction is o the high side; 1t cannot even
cxceed seven million lonnes, and if you can
rcach seven million tonnes, it is really very
good for us, Take fertilisers or take the
case of metals like zin¢ and copper which
are the most essential materials for e¢nhanc-
ing productivity in the essential sector of our
economy, If you look into the survey
carried out by the Reserve Bank of India,
you will find that today, 35 per cent of the
indusirial capacity which had been created
in this country remains unutilised. It seems to
me that, to generatc new productivity in this
country, the 35 per coent  unutilised capacity
should be utilised. You are groping for
capital and are taxing our people to find
resources; you aic also begging of the forcign
counlrics to get some more aid.

The new call which Government has
given, the call tvo achieve self-reliance,
applies to all sections of the people; it is not
addressed only to the working class; it
applies lo employcrs, cmployces and all
sections of the people. Let us feel ourse]ves
as part and parcel of this new slogan that
has been given, lo achieve self-reliance, so
far as our economic developmentl in this
country is concerned.

Keeping this in view, | must say that no
Government in this country will ever be
able to think of 1aking away the only legiti-
mate right of the working class. The right to
strike. Here the siludtions are changing in
this country. The situations are changing in
the sense that Government is trying to see
that more and more workers participate in
the management, a kind of what is called,
‘participative management’ in the industrial
production of this country. Joint Manage-
ment Councils have formed; Workers Com-
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mittee and Joint Consultative machinay
have also been set up Al these provide a
really uscful kind of machinery to md+tain
4 proper relationship belween the workers
and the management 50 that they can have
a collettive baigaining mn achieving therr
immediate moblems and i resolving then
differences But even then, Gowvernment i<
not quite satisfied  We are also——as paity

men working in the field of labour—not
satisfied with the kind of machinery set up
because 1t only touches a tringe of the entire
problem So, it must be thought over by the
Government that there must be a sincere
participation of labour in all managemcnts
in the mdustrial production of this countiy

Why ? It s because of this Take, for
nstance, the question of stnike  So {ar as
this 18 concerned, the private capital i also
in strike They do not want to invest the
funds availeble with them They do not
want even to plough back as much profit as
possible to be invested in the investible funds
of this count1y S0 that we could pet more
1€s0urLes, mote capital, and more mdustnal
produciion by cxpanding our industites Once
the worker 1» given that hind of freedom, as
my hon frend said, he must be eonvidered
not as a kind of scrvant, 1t s not master

servant relationship This 15 new India of
1972 It s a kind of wqual pattnership in
the new wventure of building < new India,
burlding 4 socialist economy mw  thiy countr)

It 15 4 new pattern Theiefore, the industnal
relationship  between the workers, the
management and the Govunment should
change It should hdve a pew orientation
That should be the aum and objeutive of the
pew ndustiial 1elations that Gowuinment
wants to bring about Perhaps it i» already
trymng i1n that direction

Therefore, 1 would submit for the consi-
deration of the Government here one thing
Now, the biggest challenge that s with us 1s
this Supposing you are trying to put up one
working class representative in the Managing
Board of Directors of Hindustan Steel Ltd,
it never happens  There are three or fou
unsons I think the Government are pur-
suing n the last few years the poly of
having regular consultations with the trade
union leaders and now we have the policy of
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having one union m one industry Let us
hope that the Government 15 very sincere 1n
their eflorts [ hope they must try to see
that it 1» impleniented  But that won't solve
the problem We have to work out in the
mode] as 1t has been worked out i Yugo-
slavia which has a kind ot tradition for all
these ycars that they have self<«nanagement
cwouncls everywhere, 1n every sector of the
industry f1om the beginning to the assembly
pomnt Thar workers partiipate n the deci-
sion-making 1t 15 no use to call the workers
for joint monthly consultative machinery
What for * [t s sunply to find out as to
what kind of gnevances they have and if
somebody 15 going to be retrenched, 1o offer
some employment to him

The workers must partiwipate m the dev-
s on-making process al every slage  1here-
tme, the Government to-day should take
mto  wnsideration  the unutilised vapacities
of the difluent ndustiies 1n the country,
both in the public and puvate sectors and
cvery sector of the economy should be an
Jdutonomous body and the Government
should only in 4 general way think of the
cntite production targets of the country In
1972, the target Jor stedd s so much,
fertrliser 15 50 miueh  Onee the entne  pro-
duction taiget 18 fixed, every umit in this
wuntiy with the participation of the workers
and with the possible supply of essential 18w
matenals must decide how 1o implement this
nattond] target  Theiefore, every facuiory,
the Rourkila, Durgapui and everywhere,
nmust try to fit in this national targets Once
the target 15 fixed, they must bu given that
kind of dutonomy and liberty so that all the
workers purtrcipate mn all spheres of decision-
making and all the workers should feel that
they are part and parcel of the biggest battle
that the Government and the people are
fighung to-day to achieve self-reliance That
1s the new slogan of the battle ard every
one of us 1y a part of the great struggle to
wipe oul proverty from this country and the
working class to-day must hear the biggest
burden because they are the persons at the
wheels and they are really respomsibie for
the increased productivity of the countiy

Mow, 1 don't want to take much thne of
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the House. I am quite confident that the
Government accept the underlying principle
of this resolution and the new direction aftet
the great victory of Bangla Desh and even
after the great massive mandate that we
have won in the recent elections, a mandate
from the progressive section of the vast
Indian masses, not from the reactionary ele-
ments, not from the communalists, not from
the capitalists which are now decfeated, and
this new progressive section ol the society
by its great mandate is moulding the Govern-
ment policies and I am quite sure the under-
lying principle of the Resolution is accepted.
Therefore, 1 think ultimately Mr. Indrajit
Gupta will be prevailed upon after he hears
our Minister to withdraw his resolution ana
1 think the Government and the Party
should try to see that new changes are com-
ing in this country and unles. the entire
working class 1s taken inte confidence and
they feel they are part and parcel of this
new process most of the troubles that we are
facing to-day in the economuc fiont, we will
not be able to solve 1 tlunk the Government
and the Party is quite anare of this new
direction. In the commg years the woiking
class will have a new outlook, a new otien-
tation so that we fit in the latest new orien-
tation that we have to-day.

st waww o (qer) o oawmfE
WERA, A AEET AANT GEAT A T
T ¥ IS AR A A 0F @A FgA Ager
g & 2w & anoETz T & W@ gart
difr w7 oY st & 25, 26 & ¥
HAT FOAN AYA( TIEATISY FT AT BIET
#¥ fgrm & arg oy waw A SeTET AN
ugl s a1 wifer oA | ST WEd
w1 7 & & ow are agar g fE aaga
¥ H1T AT ¥ AVE F ¥ AW | qAgT
wfr Wy ¥ 1 &few ot aw I s
tfefre ww § g fodt & fwlt
g ¥ 7y wm 321 § fr waye W uw
Tl ® avg & Wl Ay A% € oTE
TAar wgar § + & s oEw A ¥ I
wH oW §1 gR wew gew 2 fe
fevemmar & arre € A gar & formt
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Ted AR w2 AT ag ¥ o4y & oaEt A
a7 fearddez | zAw A far @7
ar fomédez & armge W o SR
aredt 17 qEY A Avar fF s awt
TEE ¥ TH AT AT AZA AIET AR
At #nm fr wfee @ g9 e frord-
Arz ¥ AT FHA T ATE AW T AEA
@ fom¥ wogey 7 wEe AT FATOAT AT
a% ? #yr arw o whafem W sAEd
ARr gAY HwZA & KT 94 B, A4 A
FOTAY AT HAGIT ¥ w4 F7A F, IAH
e wRerr w1 W AFA( 2 R oaeger 9T
q77 = fF gAar FewRA AF AT
FOTY WWEN & W HAIA §, 4E A«
aifers oY Prog 2 o SO TOT RN
aw & faeimrsY far avgar @ fx a7 2w
FATT &, TAFT FX FAT TIMAT § AV
3eTrEA Farar & 1 v gt sfafe
FyuFa? aar 2 91 Gt 6 FreaEt
qqq I & 1 T gfaae & v T o=
TREE &7 o1V AT faeae| €1 37 9
q7 AT &1 AEF AT AT ¥ | ¥AT IAG
fre wddE AW F ATAAE | BRI
wogT AN AT TR a1 A e ¥

AR AWET W AR WA AW TP 8
Y7 o ayfemmT wEa Wi @0 e ¥
7z ag A A g% & 5 awre wega
HAAT , TEIY AWATT F | HAGT AAA
¢ fr garer ot g% & o gave gfesm &
g% &, ag ol @ 9Tt &1 e ol
{aﬁwﬁahmmﬁ?%%ww
garo &1 wrtedy ofw ®owwr gAar
¢ wagT # FEw Ag gAY s
gurHArE & s qagd &1 gew
agn @ @1 wogr Wt far @ oAt
qAAr & IREr AfEE AEr R HEART
ww o5t &1 wifes A€ B O EW
gama & fo g @€ dor @ 8
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AL T Agew ww § | Afww ow gfee-
WY FY FITAT GO 1 AWET AT &, ol
&% & | ot #r wgem A @ wrfew
afewr gwrt agt ot g Afaat & -
AT AT e o A FX @ E | g
TR AOEA 9%, AE AT FAEAT
B, IR Fa< ¥ fee| v | wfaard
&, {sfarz gaem #ar & A% A@ AlET-
g S ATH-BAT-aTET AAg AT ST
FHT & 917 ¥ AgEw w@dl o

famr wrfore -q@ ®7 FroE
Fror Ifrad qzr w7 § 1 gfrad o o
Tl § ot oA #Y wwmAr wd §)
fra-mfaw wgar § fr o 3% qu awwtar
qET A, q° oF & JEET a1g ad F37
& frog g adl g 1 Fur #w gfraa &
g1 gw uF favig w1 o7 e woge 0w
AT § qvAT O FY fazrA ¥ fao,
iz &1 @w FW F o & ey
HTHT T 7 WrErT guwT ¥ fav
2g &1 fwa A anfy o dar v ¥
¥IA F FHAC AAR | UK FH g
a9 & 9 7T F o gww Qv wA
¥, IF 49T B IATH ¥ w9 A § GEHHC
qZ FY A AR § FW HA AN, A
woge qan fr fggeam Ao @ e &
fergeama ®Y ad AT § ) Ay WA
wugT ¥ w7 dar gefi, 7w aw dar gl
gq gary ¥a feordder & s 0
awd e g aogd & Avw7 §, I gl
MrarsAax Y, e geig 3 B
gt Wit ol gar @, e @
T EATT A H9A ofearw §weT oA
o gy gl WY wivfrare A v &
AT qeAIE qI T sy ¥ WX wogT
€1 Tw a1 %1 R wgar AT aifge,
- 9aH wfeary 4 g afed v g o
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TRET A gigT & W §, Ay e
Froa § 1 ¥ Y dYew gy oo @
T garo ww EH A § SR g
fergeam wr fawfo s<ar 41 Afem o
arTdy wwwrdy €, o oferw dwew ¥
walt § mA T A R
AT TONT FT AAL F A @y | v
oF ATETHY FET ATRHT O FEAT FAT
wrgaT & 1 afews dFe< ¥ @Ay ¥¥ a%-
¥ Tg  fr o gree woE e
drroog ¥, 7 wogdl #Y 9@ A< @
- Ty, fow qoe & (a7 @
& | UF wEgT ST AT WY @AY, HAL
sfawT oA 9w Tewd WY WA
#Y frmg & a2 Ay, form fmg & aw
fofandt #t g@ar &1 ¥ wwwar § B o
EATTY HaT &1 FAw $IX AW FAww §,
g qOA F T qog] F wrg qued §
7g qamd § fF gy s S feam g,
gw fefaat srea &Y § & gm 9w
sarer gfg § 1 & wwwer § fF qwaw
T AT waeww d v Frad 7 fae
s, fas-wifae ot wagy & v

‘grE @ fae s, AT A EAL HAT S

8 B Tw
TafAT gt §© wm w3 g | oga

wm gy &7 gu e o wroay § o1

gfra® §, ST Ara W ¥ frgoow
adver aferary s wifgy, Wy e

vt o qy fieelt ot a0 ¥ | W -

ar woar Wifok # a% A He
ghradt ¥ & o g w9t AT T

£, Jewr Fowmaraa fear wmr v o fedt

i # gu foere YW E ot W

“gfrer € st W fiedi #r 2w fam
ot frerarfew § 3% W &z w0 0A-
ot el e @ e
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& ar srcfadm &y wwm &1 Mfew e
STTWTASI  THET ATAA & AU AgTe TEY
€1 & suAr gmge @ ¥ fis s fre-
wfe® s o & dw B v

...

awrafe Wi ;o ww WO AWTA
wifed |

st qewer xFT 0 o g gfmar
¥t v &, ag ot Ay g wfEd
Zv gfrad awwdY § fr g% faw-mfore
¥ wrer w7ar § 1 wifaw 9t qwgd &
v oY mawr &, @@ o g7 @ AT 2
W& gAY it & 59 o A | owrw ot
7ay qer wrer ag & e faw-mfaw
qorgT 1 77 gfee & TwaAr 1 oA worgw
iR aay @ ar wifes qwwa £ e
A% arferwrt o1 g gt AT 1 il
AN THY ARy 6 woge A wrlErT v
&7 I8 A9 43 | AwAT ATH FIA AN
AT —AwgT WY ZAR AT 4 | gAfAm Sy
T ATI® AT &1 W §, 77 7 T AFAY
g AN AT FTO AT ar ATR T
wrgd & s gRrer wm @Y g, S wod-

CHAITRA 4, 1894 (S4KA)

Lahaw Policy (Res) 270

AT ® qvg o it Afwefez ot foft-
AT TA%Y TA T |

& srgm fr Y 3T aftre gadee 3,
IqY TF FW AN, ¥ T TH A A
fasar®t F O qww 7 opary v oW
TR ANT 9% qFAT § IF BF AN
Ffad & w7 T F7F & ANF AR
Y T wy gATE fR gw AT fr oAy
gady favamr & 917 g0 §Oer $19 §7
HHT 2| QAT AL ST AR A & AT 3T
afrafasw W raeq =1 & F97

e gzt ot dfgew FosAwT g
AqAATIHAT  FIAT FOOT, AT ATV IAWT
For q R, IAFT AAAMTIOT FIAT AOM
afea AgFAEION $75 q 9771 78 AT
71 qg or&v wwar gnm v oafz .

el RgET @ AT9 §9AT WA
ANAT ATT AT T |

18 brs.
The Lok Sabha then adjourned till Lleven of

the Cloch on Satwrday, March 25, 1972!
Chatrra 5, 1894 (Suka)
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